Question 1: Is it too early to establish a regulatory framework for OTT services, since internet penetration is still evolving, access speeds are generally low and there is limited coverage of high-speed broadband in the country? Or, should some beginning be made now with a regulatory framework that could be adapted to changes in the future? Please comment with justifications.

Ans: No regulatory framework is not reuqired as   the internet in India is very less penetrated and  speed is very bad and still people are paying for the bad service provided by the service provider and there is no checks and bounds . Also a large population of India is illiterate and bridging the digital gap is of utmost importance and OTT is encouraging  many Indians to use it in their day to day life e.g. Farmers , Small Investors , Small Businessman use applications like whatsapp, viber, messenger,hangout to keep in touch with their concerns of day to day business and people are evolving and trying to use best resource available to confront and grow.It’s like a platform which is helping remote regions to get connect and communicate to the world.

Question 2: Should the OTT players offering communication services (voice, messaging and video call services) through applications (resident either in the country or outside) be brought under the licensing regime? Please comment with justifications.

Ans: OTT players are just providing the features that internet and world wide web has given us. We can’t charge them for the innovation that is going on in communication, and bringing it under license regime will basically kill any free idea and entrepreneurship that can revolutionise entire world. Putting it under a license regime will kill entire human’s evolving communication and will choke that to death. 

Question 3: Is the growth of OTT impacting the traditional revenue stream of TSPs? If so, is the increase in data revenues of the TSPs sufficient to compensate for this impact? Please comment with reasons.

Ans: To understand this point we need to understand that our communication is evolving, earlier we used to have Landline phones but that was a luxury for few people and because of that we were not able to grow as fast as we should have.There was no transparency, and it was killing the budding innovative spirit of India. This OTT has given us power to project any wrongdoing that is going in our society and helping other people to understand the problem and find the solution. Traditional Service Providers if we take into account our situation they have done a partial job of providing low cost communication but that is just to gain market share so that in future they can build on that and monopolise the service.Definitely people’s preference keeps changing but and so their preference of communication also. As now you can see many OTT players are trying to provide free internet services to remote sections of the world , because that is in modern time is another right of humans. TSP’s in India are seeing there revenue streams increasing form data and still large section of India is not using internet so we can’t just ask people who just started using internet somehow to pay for these service for which TSP’s have nothing to do except they are providing internet . The govt. does not have to worry about TSP’s because there revenue and other concerns can be sought after without burdening and demotivating the current generation. Their data revenue is increasing at a phenomenal pace despite providing bad quality of service.

This is not a problem with TSP’s they are just not ready to evolve to a new business environment, where they may need to make partnership with players who are shaping the communication  and create a new business model without differentiating on who is doing what . They can partner with other players to bid for spectrum , they can share the resources between them to cut costs. But they don’t want to do that. We can’t be punished for changing world.

Question 4: Should the OTT players pay for use of the TSPs network over and above data charges paid by consumers? If yes, what pricing options can be adopted? Could such options include prices based on bandwidth consumption? Can prices be used as a means product/service differentiation? Please comment with justifications.

Ans: No , it is not for any regulatory framework to decide because it’s a business problem, govt. can’t tell them how to run business and what model they should adopt as the evolution keeps happening in every part of life, they also have to evolve.

Question 5: Do you agree that imbalances exist in the regulatory environment in the operation of OTT players? If so, what should be the framework to address these issues? How can the prevailing laws and regulations be applied to OTT players (who operate in the virtual world) and compliance enforced? What could be the impact on the economy? Please comment with justifications.

Ans: No, there is no imbalance in regulatory environment, OTT  applications are a by-product of internet communication, govt.  only concern should be that there is no discrimination on the use of application over the internet. This is not a problem with TSP’s they are just not ready to evolve to a new business environment, where they may need to make partnership with players who are shaping the communication  and create a new business model without differentiating on who is doing what . They can partner with other players to bid for spectrum , they can share the resources between them to cut costs. But they don’t want to do that. We can’t be punished for changing world.There will be drastic impact on the growing innovation in India as there are many applications being developed on top of OTT and other things which if licensed or charged will create monopoly of some forces and will kill innovation.

Also a large population of India is illiterate and bridging the digital gap is of utmost importance and OTT is encouraging  many Indians to use it in their day to day life e.g. Farmers , Small Investors , Small Businessman use applications like whatsapp, viber, messenger,hangout to keep in touch with their concerns of day to day business and people are evolving and trying to use best resource available to confront and grow.It’s like a platform which is helping remote regions to get connect and communicate to the world.

Question 6: How should the security concerns be addressed with regard to OTT players providing communication services? What security conditions such as maintaining data records, logs etc. need to be mandated for such OTT players? And, how can compliance with these conditions be ensured if the applications of such OTT players reside outside the country? Please comment with justifications.

Ans: There are already security mechanisms present in OTT applications . The basic point is that there should be recommendations from regulatory  based on the expert opinions from all fields to how to protect individual data. Regulatory should give only suggestions and can ask for the response for the same in a timely manner under the current mechanism.

Question 7: How should the OTT players offering app services ensure security, safety and privacy of the consumer? How should they ensure protection of consumer interest? Please comment with justifications.

Ans: Based on type of applications there are various security mechanisms already provided by OTT applications e.g. phone number verification , authentication , encryption of data while communication.Data can be encrypted and the key for which should be have with user only who is using it and none else.

Question 8: In what manner can the proposals for a regulatory framework for OTTs in India draw from those of ETNO, referred to in para 4.23 or the best practices summarised in para 4.29? And, what practices should be proscribed by regulatory fiat? Please comment with justifications.

Ans: This is a legal question which I don't have much idea on it and legal experts can give better opinion on that.

Question 9: What are your views on net-neutrality in the Indian context? How should the various principles discussed in para 5.47 be dealt with? Please comment with justifications.

Ans: Net Neutrality is not Indian context , it’s a universal idea, where the basic thing is that Internet is free and no one has any right to control the internet and manipulate  it . Net Neutrality means net is free and it’s not biased and Service provider or any agency can’t charge or act in any bias manner. 

Question 10: What forms of discrimination or traffic management practices are reasonable and consistent with a pragmatic approach? What should or can be permitted? Please comment with justifications.

Ans: This question already assumes the corporate point of view and not justifies regulatory concerns.These types of questions only gives rise to suspicion of the partiality of this current exercise.The moment you start meddling into internet affairs you will make it unstable, unviable and severe it’s reach.

Question 11: Should the TSPs be mandated to publish various traffic management techniques used for different OTT applications? Is this a sufficient condition to ensure transparency and a fair regulatory regime?

Ans: No , that will create another problem as TSP’s then will somehow target the OTT players and the users with more favours for continuing with their service.It will create more corruption and will kill innovation in India.

Question 12: How should a conducive and balanced environment be created such that TSPs are able to invest in network infrastructure and CAPs are able to innovate and grow? Who should bear the network upgradation costs? Please comment with justifications

Ans: This question already assumes the corporate point of view and not justifies regulatory concerns.These types of questions only gives rise to suspicion of the partiality of this current exercise.The moment you start meddling into internet affairs you will make it unstable, unviable and severe it’s reach.

Question 13: Should TSPs be allowed to implement non-price based discrimination of services? If so, under what circumstances are such practices acceptable? What restrictions, if any, need to be placed so that such measures are not abused? What measures should be adopted to ensure transparency to consumers? Please comment with justifications.

Ans: Under no circumstances this thing is acceptable it’s human evolution, we are also evolving in terms of communication, if the regulation wants to choke it then it will not be good for country and fair to it’s population, who just started using the internet.

Question 14: Is there a justification for allowing differential pricing for data access and OTT communication services? If so, what changes need to be brought about in the present tariff and regulatory framework for telecommunication services in the country? Please comment with justifications.

Ans: There is no justification to allow differential pricing for data access and OTT communication services.Also you can go through the recent rulings of the USA govt. which adhered to the principles of Net Neutrality and Internet Freedom.Please be the agent of freedom.

Question 15: Should OTT communication service players be treated as Bulk User of Telecom Services (BuTS)? How should the framework be structured to prevent any discrimination and protect stakeholder interest? Please comment with justification.

Question 16: What framework should be adopted to encourage India-specific OTT apps? Please comment with justifications.

Ans: That is not required because the internet itself is evolving everyday and so are the applications built on it. Basically it is responding to already changing market demands and catering to it. No need to regulate and license it.

Question 17: If the OTT communication service players are to be licensed, should they be categorised as ASP or CSP? If so, what should be the framework? Please comment with justifications.

Ans: There should not be any licensing for OTT players because it’s a product of individual entrepreneurship , govt. can’t license on invention and evolution that is against the global practices as just been seen in USA where the concept of NET NEUTRALITY has been upheld.

Question 18: Is there a need to regulate subscription charges for OTT communication services? Please comment with justifications.

Ans: No, there shouldn’t be any regulation on subscription charges for OTT as it is a competitive market and cost is less.

Question 19: What steps should be taken by the Government for regulation of non-communication OTT players? Please comment with justifications.

Ans: Govt. can ask them to open their data centres here in INDIA  so that they will be under Indian jurisdiction and will be liable to Indian law.

Question 20: Are there any other issues that have a bearing on the subject discussed?
Ans: If we go ahead with the steps of meddling into Internet and free and non-differential communication , then it will be very bad for India and it's rising stature in global stage.We should act as inspiration to other world that how human freedom is important and how much our society believes in it.
